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{Shri Yadvendra Dutt]

MR. SPEAKER : No, No. Avoid such
words,

SHRI YADVENDRA DUTT : That is
Parliamentary, I will withdraw the word
if you say so. But they have used even
stronger words than this in the House of
Commons. He said that Rs. 20,000 crores
have been injected into the blackmarket
and that money is floating. I would not
blame anybody. But before he makes an
assertion against the Janata Party, he must
scc who was responsible,

I again beg of the Prime Minister and
appeal to his sympathy to see that this
Patel Commission Recommendations are
completely implemented and to see that
we do really get road, drinking water
and communications. With these few
words, on the request of the Prime Mini-
ster, I would say, or his advice because he
is just like a father to me, I beg of the

House to permit me to withdraw the reso-
lution.

MR. SPEAKER : Mr. Brij Bhushan
Tiwari, are you withdrawing your amend-
ment ?

SHRI BRIJ] BHUSHAN TIWARI :
Yes, Sir. I seek the leave of the House to
withdraw my amendment.

Amendment No. 1 was, by leave, withdrawn,

MR. SPEAKER : Mr. Ram Dhari
Shastri, are you withdrawing your amend-
ment ?

SHRI RAM DHARI SHASTRI : Yes,
Sir. I seek the leave of the House to
withdraw my amendment.

Amendment No. 2 was, by leave, withdrawn.
MR. SPEAKER : Mr. Ugrasen, are
you withdrawing your amendment ?
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Amsendment No. 2 was, by leave, withdrawwn.

MR. SPEAKER : Mr, Yadvendra Dutt,
are you withdrawing your resolution ?

SHRI YADVENDRA DUTT : Yes,

Sir. I seck the leave of the House to with-
draw my resolution.

The motion was, by leave, withdrawn.
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PUBLIC ACCOUNTS COMMITTEE

THIRTY-SECOND REPORT

_SHRI GAURI SHANKAR RAI (Gha-
zipur): Sir, I beg to present the Thirty-
second Report of the Pub lic Accoun
Committee on Action Taken by Govern-
ment on the recommendations of the Com-
mittee contained in their Hundred and
Seventy-cighth Report (Fifth Lok Sabha)

relaling to the Cash Assistance for Export
of Man-made Fabrics.
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MR. SPEAKER: The question is:

“That in pursuance of Rules 20(16}
and (17) and 24(2) of the Rules, Regula-
tions and Bye-laws of the Indian Coun-
cil of Medical Research, the members
of this House do proceed to elect in such
manner as the Speaker may direct, two
members from among themselves to
serve as members of the Governing Body
of the Indian Council of Medical Re-
search.”

The motion was adopled.

14' 51 hrs.Y

MULTI-STATE CO-OPERATIVE
SOCIETIES BILL*

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): Sir, I beg to move for leave to
introduce a Bill to consolidate and amend
the law relating to co-operative societies
with objects not confined to one State and
serving the interests of members in more

than one State.
MR. SPEAKER: The question is:

“That leave be granted to introduce a
Bill to consolidate and amend the law
relating to co-operative socicties with
objects not confined to one State and
serving the interests of members in more
than one State.”

The motion was adcpted.

SHR1 MOHAN DHARIA: I introducet
the Bill.

Bill Introduced AGRAHAYANA 17, 1889 (SAKA) 202
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MATTERS UNDER RULE 377
(1) ACUTE SHORTAGE OF POWER IN BIHAR
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*Published in Gazette of India Extraordinary, Part II, section 2, dated 8-12-77,
tIntroduced with the recommendation of the President,



